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POSSESSION NOTICE [{APPENDIX V) RULE 8{1)]

heraas the: Aulhorzed officer of Hero FinGorp Limited (HFCLY, & Non-Banking Financial

Company, under the provisions of the Securiisation and Reconstriction. of Firancial Asssis

and Enforcamant of Securily Inberest Act, 2502 (54 OF 2002) (herainafter raferred o as Aot

and in exsrciss of the powears conferred mnder Secton 3 (12] of the Act read with Rule 3 of

the: Sacurnily Intares! (Enforcamant) Rule, 2002 issued a Demand Notice dated 11.06.2026,

calling upon

1. Shree Balaji Lubricants (Barrawar), having office at Ground Foar, C-460, Naresh Park
Extension, Indusirial Area, Nangioi, New Delhi- 110041 and also at House No, 1683, 3rd
Floor, Vivakanand Pur, Saral Rohilla, Mear Thana Saral Rohilla, Malka Ganj, PO- Malka
Ganj, Distct Marth, Mew Dalki-110007

2, Mr. Rajesh Bansal (Co-Borrower], residing al House Mo, 183, 3rd Floor, Vivekanand
Puri, Sgrai Rohilla, Mear Thang Sarai Rohille, Malka Ganj, PO- Maka Ganj, Disfnol
Morth, New Chelhi-110007.

3. Mrs. Reenu Bansal (Co-Borrower), resicing al House Mo, 183, 3nd Floor, Vivekanand
Pur, Sarai Robilla, MNear Thara Sarai Bohilla; Malka Ganj, PO- Malka Gan|, Digrict
Marlh, New Delb-110007.

o repay he amount menticned m the. notice. B$.3,09,11,308.66/- (Rupees Thres Crores

Ming Lakhs Eleven Thousand Three Hundred Eight and Sixty-5ix Paise Only) due as on

06,06 2026 #ong with the applicable interast and other charges within Sty {30) days from the

e ol racaipl af the said nolica,

The Borrower having failed fo repay the amaunt, Notice is hereby given to the Barrower and the

public in genaral that tha endersigned has laken possassion of the prapery dascrbed harein

betow in-exercise of powers confesred on him under sub-saction (4) of section 13 of Act read

with Rula 8 of the Secunly Inferdst (Enforcamant] Rulas, 2002 an 17 day of August, 2026.

The Borrower - in particutar-and the pablic in general is hereby caulioned nod fo- geal with

the praperty and any dealings with the propary will be subdact 1o the chasge of HFCL for an

ameunt of Rs.3,08,11,308.68- (Rupees Three Crores Mine Lakhs Eleven Thousand Three

Hundred Eight and Sixty-Six Paise Only) due as on 06.06.2026 along with the applicable

interzst and oiher charges thareon

The attertion of fwe Borrowar Is invited fo provizons of sut-zaction (8) of section 13 of the Act,

in reapsct of ima available, o redsem fthe securad assst,

DESCRIFTION QF IMMOVABLE PROPERTYISECURED AS3ET IS5 AS UNDER;
ENTIRE THIRD FLOOR WITH ROOQF RIGHT, "5AD FLOOR", BUILT ON PROPERTY
BEARING MO, 183, AREA MEASURING 160 S0, YD, SITUATED AT VIVEKAMNAND PURI,
SAHAl ROHILLA, DELHI- 1100407
MORTH: ROAD 33 FEET
EAST- OTHERS PROPERTY MO, 184
Place: Mew Dalhi
Date: 17.08. 2026

SOUTH-ROAD 15 FEET
WEST- OTHERS PROPERTY MO 182

S0V, AUTHORIZED OFFICER,
HERO FINCORP LIMITED

“EODRM No. RO 27
ADVERTISEMEMNT GIVING NOTICE ABQUT REGISTRATION
UNDER PART | OF CHAPTER XX
{Pursueal 1o seclion 374(b) of the Companies Act, 2013 and Rula 4(1)

of the Comganies [Aulkansed o Registrar] Rules, 2014)

1. Molice & hesaby given [hat o pursuancs of sub seclion [2) of Seclion
b ol e Lompadies Acd 20001 -an aprecalion s propased ta b
madia aftar fifleen days heraof but before the ampiry of thirly days
hesairafler o the Recisirar of-Regisirar of Companies, Chandigarh,
Haryana, that INFITOUCH LABS LLP, & Limited Liabiit Partnership
firm mey be registered undar Par | of Chagtar 23] of tha Companias
Aol B3 as o comaany benlled by shares, with he name INFITOQUCH
LAES PRIVATE LIMIT

2 The grincipal objects of the proposad company &re as iollows:

a.To underlake software designing, developmant, customisation,
implementalion, Palinlemance, leshing #ad benchmarking, 16 Gesmgn,
devalog and deal in compabar software and salutsans; ba impart, export,
gall, purchase, disiribule and hosl, whather in dala canlres or ovar tha
wab, compuler seftware packages, programmes and solutions, to
prowida interneliwed-bazed applications, services and salutions; io
unserlake information techritogy-relabed assignments on a sub-
contracling basis; o povide on-sie and off-sde services thrawgh
dewvalopment cendraz using owned, hirad or tird-party infrasireciue

NORTHERN RAILWAY

Invitation of Tenders through E-Procurement System
Primcipal Chief Materiala Manager, Northern Ratbway, Mew Delhi-110001 far and on
behalf of the Prasident-of India, invites e-tenders through e-procurement systam for
suppdy of (e Iu::-'luwir-g s -

Sr. No.| Tender No, Brief Description Qty. |Closing Date
01 | 07260323 |One Coach Set of Air Spring Assembly |542 Set| 15.00.2026
o2 | 18260301 Viertical Dampar 400 KG ﬁ'gf 16,00 2026
03 OT261825 Face Plate, for Buffer Plunger ?41.35;: 16009028
o4 loe2RI2E2A Track Feaed Battery Charger ENETD 29,008 2026

i 0s
. L ” Halical Spring For Axle Box Guide ana . I~
5 OF2ethas Afrangement Nos 13102026
06 |07261498 Water Tank Assembly Eﬁ 24102026

Mote; 1, Vendars may visltthe IREPS websiie e www., Ireps.gov.infor
details, 2. Mo manuwal affer will be enteriained.
Tender Notice No. 36/2026-202T Dated: 18.08. 2026

Serving Customers With A Smile

ZAS4IZ026 u]

e CAN FIN HOMES LTD

3 "E : CIN : LB5110KA1937PLCO0DBE99,
CihEnH : Lid Office No : 101, First Floor, Subhash Villa, Plot No
,gmﬂ,.wﬁﬁﬁqlﬁun 643, Hiranmagiri, Sector - 13, Udaipur, Rajasthan,
Ph No : 0294-2485770, 7625079187

E-mail ; udaipur@canfinhomes.com,

The undarsigned being the Authonsed Officer of Can Fin Homes Ltd. under the
securifisation and Reconstruction of Financial Assets and Enforcement of Secunty
Interest Act 2002 and in exercise of the powers under the said Act and Secuniy
Interest {Enforcement) Rules, 2002, issued a demand notice dated 01.06.2026
calling upon the borrowers Mrs. Anita Menariya wio Prem shankar Menariya and
Mr. Prem shankar Menariya and Gurr.- Mr.Vinayak Shankar Vyas to repay the
ameunt mentioned in the notice being Rs. 932425/-+ 1071487)- = 2003912/- (Total -
Rs. Twenty lakhs Three Thousand Nine Hundred Twelve Only) with further
interest at contractual rates, fill date of realization within 60 days from the date of the
said notice. The borrower having failed fo repay the amount, notice is hereby given to
the barrower and the public in general that the undersigned has taken possession of
the property described heretn befow in exercise of powers conferred under Section
13{4) of the said Act read with Rule 8 {of the Security Interest Enforcement Rules,
2002} on this the 18th day of August of the year 2026
The barower's attention is invited to provisions of sub-section {8) of section 13 of the
Act, in respect of fime available, o redeem the securad aszels. The borrower in
particular and the public in general i3 hereby cautioned not to deal with the property
and any dealings with the property will be subject fo the charge of Can Fin Homes
Ltd for an amount of Rs, 932425/-+ 1071487/~ = 2003912/ (Total - Rs, Twenty
lakhs Three Thousand Nine Hundred Twelve Only) and interes! thereon
Description of immovable property
House no- 95 (PartA+Part B). Near New Bavadi, Patwari Gali, Paneriyon ki Madari,
Tehsil- Girwa, Dist- Udaipur- 313001 Site Area- 459 Saft. Boundaries are as: East -
House of Dhan lal j|, West: House of Magan lal ji, North: - House of Narayan [al ji,
South: - Main Road

POSSESSION NOTICE [Rule 8 (1)] [For Immovable Propearty]

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, Northern Region Directorate |,
Ministry of Corporate Affairs, New Delhi

In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
RKCA CORPORATE ADVISORY
PRIVATE LIMITED
(ERSTWHILE KNOWN AS RKA CORPORATE
ADVISORY PRIVATE LIMITED)
(CIN : U74140DL2008PTC176288)
having its Registered Office at House No- 80,
Ground Floor Back Side, Khanpur, Sangam
Vihar, South Delhi, Delhi, India, 110080

.........Applicant Company / Petitioner
NOTICE is hereby given to the General
Public that the company proposes to make
an application to the Central Government
under Section 13 of the Companies Act,
2013 seeking confirmation of alteration of
the Memorandum of Association of the
Company in terms of the  special resolution
passed at the Extra Ordinary General
Meeting held on 14th August, 2026 to enable
the company to change its Registered Office
from “National Capital Territory of Delhi” to
the "State of Haryana".

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the  company may
deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature
of his / her interest and grounds of opposition
to the Regional Director, Northern Region
Directorate I, Ministry of Corporate Affairs, B-
2 Wing, 2nd Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi-110003
within fourteen (14) days from the date of
publication of this notice with a copy to the
applicant Company at its Registered Office at
the address mentioned below:-
House No- 80, Ground Floor Back Side,
Khanpur, Sangam Vihar, South Delhi, Delhi,
India, 110080
For & on behalf of RKCA CORPORATE
ADVISORY PRIVATE LIMITED
Sd/-
RAHUL KAPOO/R

(DIRECTOR)
DIN: 00485753

Date : 18.08.2026
Place : New Delhi

IN THE DEBTS RECOVERY TRIBUNAL AT LUCKNOW

Ministry of Finance

(Department of Financial Services)
600/1, University Road, Near Hanuman Setu Temple, Lucknow-226007

(Jurisdiction Part of U.P)
M. A. No. 27/2026

NOTICE BY PUBLICATION
Between
Punjab & SindBank .. Applicant Bank

Versus

Mr.ManojKumar &others. .. Defendants.
To,

1. Mr. Manoj Kumar son of Mr. Laxmi Naryan, Resident of Plot No. D-79, Block-D,
Khasra No. 210/2, Second Floor, SLF, Ved Vihar Colony, Sadullabad, Pargana -
Loni, Ghaziabad (U.P.). Also at:- Mr. Manoj Kumar son of Mr. Laxmi Naryan,
3967-A, AjitNagar, Gandhi Nagar, Dharampura, GaliNo. 7, Delhi-110031.

2. Mrs. Yogesh Kumari wife of Mr. Manoj Kumar, Resident of Resident of Plot No.
D-79, Block - D, Khasra No. 210/2, Second Floor, SLF, Ved Vihar Colony,
Sadullabad, Pargana - Loni, Ghaziabad (U.P.)

Also at:- Mrs. Yogesh Kumari wife Mr. Manoj Kumar, 3967-A, Ajit Nagar, Gandhi
Nagar, Dharampura, GaliNo. 7, Delhi-110031.

3. Mr. Amrender Kumar son of Mr. Hari Kishan Yadav, F-9, New Anand Vihar,
Sadullabad, Loni, Ghaziabad. Also at:- Mr. Amrender Kumar son of Mr. Hari
Kishan Yadav, PlotNo. C/15, New Anand Vihar, Loni, Ghaziabad.

...... Defendants.

Where, in the above said case, the applicant has made a M.A., Copy of the MAis

herewith enclosed. Take notice that you are hereby required to appear before

Registrar, of this Tribunal, on 15th Day of October,2026 at 10:30 A.M.in the forenoon

in person or by a pleader/advocate to show-cause, why the said M.A. should not be

allowed. Failing which the said M.A. will heard and determine ex-parte.

Given under my hand and seal of this Tribunal on the 10™ day of August, 2026.

Encl: As above =

& Registrar
- Debts Recovery Tribunal, Lucknow.

“FORM NO. INC-26
[Pursiant to rule 30 the Companbss
i{incorporation) Rules, 2014
Advertisement Yo be published in the
newspaper for change of regisiered office of
the company from one sfate fo another
BEFORE THE CENTRAL GOVERMNMENT
(REGIONAL DIRECTOR, NORTHERN REGION
CHRECTORATE-F}. MEW DELHI
Iy b madles af sub-secticn (4] ol Secton 13
of Companies Act 2013 and clzuse (a) of
sub-rude (5] -of nala 30 4f the Companies
(Incorocration) Rules, #2114
And
by e el ol
SACHIN POLYMERS PRIVATE LIMITED
ha'.ﬂ'rﬁ it registarad office &1 29 R 182, Firsd Floor,
Gali Mo.-d, Industial fAraa. Anand Pacval. New
Delhi-110005, India.
...Applican
Mudice 15 hereliy gived 1o the Ganaral Public (hal
the - company praposes 10 make apphication
petifion 1o the Ceniral Governmani, powsar
dalegaled to Ragaral Dmachor urder zachon 13
of the Campanies Act, 213 seeling canfirmalion
of alieration of the Memorandum of Association
ol B Company in erms ol he fa_l_‘:-e:[:lﬂ.' f¢5[:il.|l!|.|||
E::;sed at the Exira Ordirary General Megling
1d on June 10th. 2026 1o enable Fe comoany
I -i:l'gau?ﬁ ils Hegalered OMlice [rom “"Mational
Capital Territory of Delhl wnder the
Jurizdiction of Registrar of Companies, Delhi-
i* to “State of Uttar Pradesh"
By persan whose inlefest s likely 1o be affected
by Iha proposad change of the ragistered affica
al 1he company may deliver either on the MCA-
21 portzl mhw.mna.gm'.lnj I];' filing investor
complaint form or cales to bedefvared or sand
by ramsiered post af hisher phigctions sugparied
by an affidasit sistao the nature of Me'her inleres)
and grounds ol appogition 1o the Regional
Director at the address Mothern Reglan
Diractarate-1, B-2 Wing, 2rd Flooe PL Deardayal
halyadaya Bhawan, CGO Complex, Mew Dalfi-
110003 within faurteen days of the date of
publication of this nodice wilth & copy ta the
apphcant company at s registered office ol the
gddress mentoned belpw
28R 152 First Floar, Gai Mo.-4, Industnia!
Area, Anand Pareat, Mew Defl-110005, Inda
Far and on Behatl al e
Sechin Polymens Prvata Umilel:l
Avadhesh Kumar Dayashankar Panday
Ptace : Deti Dlirecios

Date . 18.08.2026 DIN - 06578525

Date: 18/08/2026
Place: Udaipur

Authorized Officer
Can Fin Homes Ltd

and ecuipment. b prowide rocristmant and HR-ralabed serdcas, induding
providing and taking persanne, corsultants and Ruman resources b3
and from olher orgenisations; to provide solubons, packages and
sarvices hraugh aophcation service provider medess vig the mizrmel o }j
atheraisa; 1o underiake |T-enabled =ervices such as call centra i
mandamnant, medical &nd legad Iranscriplion, dala procassing, back-
affice processing, aceounking HR @nd payroll pracessing, Insurance
ciaims pracessing, cracd card processing, loans and lelars of cradi
procagsing, chague processing, dala warehausing and dalabasa
mansgemeni; i camy on ihe businass of manufactuning, dasling n and
mentaining computer hardware and compubar systams znd aszamiblin

dila processors: W deskn, by, sl or olheraige deal in hardwang an

sofiware packages, tabulating machines, accounting mashines,
calculators, compulesizad talesommunication Sysbams and nelwocks,
fhair componants, Spare parls, equipmen) and devices; oo eslablish,
run and manags inslitulions, schoals end Bcademiss for imparting

135 L% i

BAJAJ HOUSING FINANCE LIMITED

Corporate Office:Cerebrum It Park B2 Building, 5th Floor, Kalyani Nagar,Pune,Maharashtra-411014,
HOWUSING Branch Add. 451, 4th Floor, Aggarwal Millenium Tower-1, Netaji Subhash Palace, Pitampura, New Delhi-110034
FINAMNCE Authorized Officer's Details: Name: Ajay Mittal, Email ID: ajay.mittal@bajajhousing.co.in, Mob No. 9855733149

19896531846

APPENDIX IV -A [Rule 8(6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of the
Security Interest Act 2002 read with proviso to rule 8(6) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor(s) that the below described immovable
property mortgaged/charged to the Secured Creditor, the physical possession of which has been taken over by the Authorized Officer of the
Bajaj Housing Finance Ltd (Secured Creditor), will be sold on “As is where is”, “As is what is”, “Whatever there is” and “Without Recourse
Basis”and applicable interest, charges and costs etc., payable to Bajaj Housing Finance Ltd as detailed below.

aducalion m computer Sechralogy. and to offer equipmenl, solufions
ard serdices for netwarking and network managament, data centrs
managemant and cansultancy services in &l tha aforesaid areas

DETAILS OF BORROWER/CO BORROWERS/
GUARANTOR(S) AND LOAN DETAILS

DESCRIPTION OF THE

DETAILS OF E AUCTION

IMMOVABLE PROPERTY

b To undertake lo devalog, provide, desigm, |r|]:*:-rl. expo, disinbube and
deal 1n syslerts apd apphicalion soltaare. Hr microprogessoebasod

valug-added products and alher business applicalions, aither far 45
awen g, for sale In ndha or for expor outside India, and o design and
devalop such systems and application saftware for and on bahalf of
manulalurars, twners and esoars of compudens, lelecom, dgilal and
alecironac equipmant in Indiz or alsewhere in fhe wodd,

308 copy of the duafl Memarandum and Asticles of Association of the
praposad: com arﬁ.' i5 avaiiabie for mspaction i the ofica [oeated al
Flal Mo 201, Gh-23-24, Ballabgarh, Faridabad, Ballabgarh, Haryana,
India, 121004

LAN:- H581HLD1252842 and

information ﬁé-estems. u:ul?lsti-:-ra softwara IZIE'l'E|I:-F|I'IE|EI'|| prajecs, n|lE.;=HE1 H581HLT1256361 Ilzll'opel'lt?y desgﬁgdjs_t: Se_tciz'londt
sarvice pravicers and solulions in warkus areas of sppication. meledin oor Rear nit withou
emergurl:.lg ke seqmants such &s Inierned Er'ﬂl:ltrlf.'aner hehﬂ-lg 1. SANTOSH RANJAN BHARTI roof rights, Pvt. No. 18, Property
applications. softwere enlarprises, resaurce plenning, e-commerce, (Borrower) No. 56-A, Block B, Khasra No.

2. ANJU KUMARI (Co-Borrower)
Both At Flat No 18 Plot No 56a Block B
Gali No 13, Guru Harkishan Nagar,
Matiala Extn, Uttam Nagar West, Delhi-110059.

Outstanding dues of Rs. 31,36,203/- (Rupees Thirty One Lakh Thirty
Six Thousand Two Hundred Three Only) as on 14/08/2026, along with
future interest and charges accrued w.e.f. 14/08/2026

All That Piece And Parcel Of

16/7, Matiala, Guru Harikishan | TO 4:00 PM (IST).

Agar, Matiala Ext. New Delhi
11005

E-AUCTION DATE :- 07/09/2026 BETWEEN 11:00 AM TO 12:00 PM WITH
UNLIMITED EXTENSION OF 5 MINUTES

LAST DATE OF SUBMISSION OF EARNEST MONEY DEPOSIT (EMD)
WITH KYC IS :- 05/09/2026 UP TO 5:00P.M. (IST.)

DATE OF INSPECTION:- 19/08/2026 to 05/09/2026 BETWEEN 11:00 AM

RESERVE PRICE: For Immovable property Rs. 15,30,000/- (Rupees
Fifteen Lakh Thirty Thousand Only) And

The Earnest Money Deposit Will Be Rs. 1,53,000/- (Rupees One Lakh
Fifty Three Thousand Only) 10% of Reserve Price.

BID INCREMENT - RS. 25,000/- (RUPEES TWENTY FIVE THOUSAND
ONLY) & IN SUCH MULTIPLES.

4. Malice is hurutlif given thad any persan shjectng lo tis appkcalion may
communicale halr ohjeclion In wriling 1o the Registrar at Cenlral
Ragisiration Cendre (CRC), Plat no. 6:7 8, Sector 5, MT Manesar,
District Gurgaon-12052 Haryana within bwenty one days from date of
publizatian af tis notice, with 8 copy 50 the campany at It registered

Terms and Conditions of the Public Auction are as under:

1. The Secured asset will not be sold below the Reserve price. 2. The Auction
Sale will be online through e-auction portal. 3.The e-Auction will take place through portal https://bankauctions.in, on 07/09/2026 from
11:00 AM to 12:00 PM with unlimited auto extension of 5 minutes each. 4.For detailed terms and conditions please refer company website
URL https://www.bajajhousingfinance.in/auction-notices or for any clarification please connect with Authorized officer.

Notice Date:18-08-2026 Place: DELHI/NCR Authorized Officer (AJAY MITTAL) Bajaj Housing Finance Limited

afiice.
Mames of Appicants
. Misha Jan
Datad : Z: Rif#a Jen

v TATA CAPITAL LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013.

TATA

|DEMAND NOTICE|

{"Rubes”).

Under Section 13 (2) of the Securitization and Reconstruciion of Financial Assets and Enforcement of
Security Interest Act, 2002 (“Act”) read with Rule 3 of the Security Interest (Enforcemant) Rules, 2002

This iz to#form iha Tata Capital Ltd [TCL)} iz anon-banking fnance comgany and incorporatad under the provisions
of the Companies Acl, 1956 and having i#s regstered office at Peninsula Busingss Park, Tower A, 11th Flaar,
Ganpatrao Kadam Marg, Lower Parel, Mumbai- 400013 and a branch office amongst other places al Mew Delhi
["Branch'}. Thal vide Orders dated 2411 2023, the Malional Compary Law Tribunal (MCLT) Mumbal has duly
sanchioned the Scheme of Amangement between Tata Capdal Financial Services Lemited ("TCFSL) and Tata
Cleaniech Capital Limitad ("TCCL™) a5 transferors and Tata Capilal Limited {"TCL") a5 fransferee under the
provisions of Seclions 230 to 232 read with Section 68 and other applicable provisions of the Companies Adf, 2013
[*said Scheme”]. Interms thergof, TCFSL and TOCL (Transferor Companies) alomg with s undertaking have merged
with TCL; a5 a going concemn, fopather with all the propertes, assets. assels, nghts, benefits, inlerest, dulles,
obligatons, iabilites, conlracls, agreements, securities elc. wef 0101 2024, In pursuance of the said Orderand the
Bcheme, all the facility documents axeculed by TOFSL and all owlsianding in respecl teraol slood ransfarred 1o
Appicant Company and iws the TEL s entilled to oaim the same from the [Bormowers!Co-Bomowers] inberms thersof
A Motica |5 haraby given thal the following obligorsiegal reprasentativesilegal heiss (BORROWERICO-
BORROWERS) have defzulied in ke repayment of principal; along with interest and other charges, obtained from
Tata Capital Limited {TCL). The balow manboned Lean Accounts have baen classified as Non-Perdforming Assets, as
per RBI guidelings pursuant bo the default inrepaying TCLU's dues, TCL, fheaugh sis Authonsed Officer, in pursuance o
the provisions of the Securilization and Reconsiruction of Financial Assets and Enforcement of Sacurity nterest Act,
2002 (The ACT) has issued below mentioned Siatutory Demand Notices under Section 13 [2) of the Aot calling upon
the Borrowers to Gscharge the said cutstanding amount, along with fdure inferests and cosls, within 80 days of the
nolicas, fading which the TCL shall exercise 3t or sny of the rights datailed under Section 13{4) of the Aot including
enforcement of the sacurnity interest created by the Borowers i favour of the TCL over the properties descrbed

RULES, 2002, (“THE RULES”)

The contents of the demand notice(s) are extracted herein below:

U GRO Capital Limited

Registered Office Address: B-17, Fourth Floor, Art Guild House, Phoenix
Market City, Kurla (West), Mumbai- 400070

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN-
FORCEMENT OF SECURITY INTEREST ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT)

The undersigned being the authorised officer of UGRO Capital Limited under the Act and in exercise of the powers
conferred under Section 13(2) of the Act, read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act,
calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the
date of receipt of the said notice. The undersigned reasonably believes that the borrower(s) are avoiding the service of the
demand notice(s), therefore the service of the demand notice is being effected by affixation and publication as per the Rules.

SI.No. Name of the Borrower(s)

Demand Notice Date and Amount

1 |1) SHIVANI OIL MIL, 2) RAJVATI, 3) PADAM SINGH,

4) PADAM MOTORS SPARE PARTS & SERVICE CENTRE
5) SONA DEVI

LAN - UGBURMS0000096113

Notice Amount: 30,89,246.00/- ( Rupees Thirty
Lakh Eighty Nine Thousand Two Hundred Forty

Demand Notice date: 10-Aug-2026

Six Only) As on 05/08/2026

South Self Plot (Ompraksah), East Shop Of Roopan Dei, West Rasta.

DESCRIPTION OF SECURED ASSET(S):- All that part and parcel of immovable property bearing admeasuring. 80 sq.mtr.
situated at Premises Situated at Land No 29 Mandi mirza khan, Tehsil kiraoli, District Agra U.P and bounded by: North Rasta,

[Restructured | NAGAR., SHAHDARA, DELHI- 110093
Loan No. |2. MONIKA TOMAR, B-54, SECONG FLOOR-1, EAST
TCFLAD38E0 | JYOTINAGAR, SHAHDARA, DELHI- 110093
00011076578} | 3. M/S BELA CREATIONS PVT. LTD., Through its Director, &
& 5025576 |41110, GROUND FLOOR, DHLSHAD GARDEN, SHAHDARS,
DELHI- 110032
4. M/5 BELA CREATIONS PVT.LTD
ALSO AT: B-54, 5F JYOTI NAGAR, SHAHDARA, DELHI-
110093

flcun! ATTACH AND/OR SEAL the Secured Asset(s) before enforcing the right to sale or transfer. Subsequent to the sale of the Se-

. = cured Asset(s), UGRO Capital Limited also has a right to initiate separate legal proceedings to recover the balance dues, in

Loan T:;TI flfﬂf:ﬂ;?ﬂﬂstr ::Ii agummj;lﬂ;:::ﬂl;i | |cese the value of the Secured Assef(s) is insufficient to cover the dues payable by the borrower(s) to UGRO Capital Limited.
Account ga sl 2 This remedy is in addition and independent of all other remedies available to UGRO Capital Limited under any other law.

Nois) Representativa(s) Date of Demand Notice| | The attention of the borrower(s) is invited to Section 13(8) of the Act in respect of time available, to redeem the Secured

5800857 | 1. RAJTOMAR alias RAJ TOMER, B-54, 5F-1, EAST JYOTI | 10-05-2026{ Rs.2.76,29,348- & Asset(s) and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing or dealing

27 May, 2026

Date: 19/07/2026

Place: UTTAR PRADESH

NUMBER B-57, SOUTH - PROPERTY NUMBER B-55

Description of Secured Asset: BUILT UP FREEROLD THIRD FLOOR WITH ROOF AND TERRACE RIGHTS,
AREAADMEASURING 385,53 SOUARE METERS, LE., 4611 SQUARE YARDS, BEARING PROPERTY NUMBER
B-58, FORMING PART OF THE KHASRA NUMBER 371 & 372, OWNERSHIP IN LAND & OTHER RIGHTS,
SITUATED AT THE ABADH OF EAST JYOTI NAGAR, VILLAGE SIKDARPUR AND GORALPUR, SHAHDARA
DELHE-110043, MORE PARTICULARLY DESCRIBED N SALE DEED DATED 11,12 2015, EXECUTED IN FAVOR
OF RA TOMAR. BOUNDED AS: EAST : ROAD 45 FT. WIDE, WEST ; SERVICE LANE, NORTH : PROPERTY

The borrower(s) are hereby advised to comply with the demand notice(s) and pay the demand amount mentioned therein
and hereinabove within 60 days from the date of this publication together with applicable interest, late payment penalty,
bounce charges, cost and expenses etc. till the date of realization of the payment. The borrower(s) may note that UGRO
Capital Limited is a Secured Creditor and the loan facility availed by the borrower(s) is a secured debt against the immovable
property(ies) being the secured asset(s) mortgaged by the borrower(s) with UGRO Capital Limited.

In the event, the borrower(s) are failed to discharge their liabilities in full within the stipulated time, UGRO Capital Limited
shall be entitled to exercise all the rights under Section 13(4) of the Act to take possession of the Secured Asset(s) including
but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules
thereunder in order to realize the dues in the loan account of the borrower(s). UGRO Capital Limited is also empowered to

with the Secured Asset(s) or transferring the same by way of sale, lease or otherwise (other than in ordinary course of busi-
ness) any of the Secured Asset(s) without prior written consent from UGRO Capital Limited and non-compliance of the
above is an offence punishable under Section 29 of the Act. The copy of the demand notice(s) is available with the under-
signed and the borrower(s) may, if they so desire, collect the same from the undersigned.

Sd/- (Authorized Officer)

For UGRO Capital Limited, authorised.officer@ugrocapital.com

Possession Notice (For Immovable Property) Rule 8-{1)

Wharaas, the undersigned baing s Autharized Cificarof IIFL Hama Finance Limiled (Formerly knoan a5 india Infolne Housng
Financa Lot (Il FL-H FL) undar the Securisatian and Racorstnuction of Financial Asseds and Enforcement of Sacunty inlerest Act
20052 and inerercise of powens condamed undear secion 13012 mad with Rule 3 afthe Secunty Interest {[Enforcement) Rules 2002 -3
Dersand Molice was issied by e Authorsad Officer of te compary to e Bormower Co-Bormowers mantioned Penain below 1o
repany e amaaund ralics = heseby givan o tha borowes and @e puilic n genaral that b undarsigned has takean possession of the
proparty dascribad herein balow in axercise of powers conferred on hem undar Section 13{4] of the said Rules. The bormowar in
particular and the pubfic in general are hareby cawloned mat f deat with the proapery and an; dedings with the property wil be
subyect b the chargps of IIFL HFL for an ameunt as mentioned hiren wde sl inlénas] Fereon

provisians of sub-secion {B)af saction 13 ol the Acl, Fihe bomover dears the dues of the "IFL HFL® together with all costs. changas
ard eapanses incumed, &1 any Eme before the date fiwad for sa% or transfar, the secured Bsseds snell not be sold or iransfamed by
“HFL HFL" arvt i furthes stop shiall ba taken by "BFL HFL® for transfer or gake of the geconed asgets

b barrciwisrs alténtion 15 imabed fo

Date: 18.08.2026
Piaca: Dalhi & Faridabad (NCR)

any of the rights under Seciion 13(4) of the Act, Partinently, the Bomowers are also pul fonofice that a5 per ihe terms of

Sechon 1313 of the Add, They shall not iransfer by sale, leage or otherwise the aloresald secured assats.

Sdi= Authorised Officer,
For Tata Capital Lid.

21189967 | 1. WIS SUBHASH EflﬂTHERS. Through its Partner, 2606, NAI|06-05-2026 Rs. “_mr hﬂﬂ: " tile Pmpl:mmﬁ.nm Tﬁ!&:&{?;lmnn m
SARAK, DELHF- 110006 1.02,58,277)- 51 IAlhat pece and parcel of Pict b 45, hew ho A-203, Second| Rs, 23738250 (Rupses | odes | BSian
2.CHAMNDER PRAKASHBAJAS allaz CHANDER BAJAL, & Mr, Viuek Hulrsr.rTripaI"n Floor Back Side Rhe, Khasma Mo 3321, Vilage Mrzagur Paiam, | ‘-".hEIﬂI -—hrEﬁLEi'u"I 13-05- | 14-02-
GB-30, SHIVAJIENCLAVE, TAGORE GARDEN, DELHI- 110027 14th May 2026 Mre. Ankita Triaaith| | Sireal No 6. Mahavir Enclave, New Ouhi, 110059 Ama, Stvenly Thiee [housand | auag | 2026
3, SUDESH BAJA, GB- 30, SHIVAIl ENGLAVE, TAGORE GARDEN, i o gl el b st Py o 0 et Rt W ol
DELHI- 110027 Mr_Sagar Mrs. Satin, | Al that piece and parcel of Bult-Up Property Beanng No.111,|_Rs. 3320187)- (Rupaes. | 13-05- | 14-08-

Description of Secured Asset: BUILT UP PROPERTY BEARING NUMBER 26222626, MEASURING 125 ,ﬂf’fmﬂ F!;m Four f;llr% S Flgg{ Emnl.c F_EFT&TEQMI ;;IETE;P&:&H ;ﬁgﬂgﬂjﬁ?ﬂ Jwert | 2026 | 2026

T | el lﬂi-j]'ld L= LB P 1 o 14 =1 i W

SOUARE YARDS, SI]'UF'.TED AT GALI BATTOOMAL, ‘HI:lISHnNF'U%&.FN.M SARAK, DELHI-110006 MORE Hulmrhml Residantil Schema Rohni, Delh, 110086 Area Admeasuring (| & Exghly Seven Rupess

PARTICULARLY DESCRIBED IN GIFT DEED DATED 04102012, EXECUTED IN FAVOR OF CHANDER BAJAJ Sq. FL): Properly Type: Land_Area Carpal Araa, Super_ Bl O]

BOUNDED AS: EAST : STREET, WEST : OTHER'S PROPERTY, NORTH : PART OF PLOT, SOUTH ; CTHER'S _Up_Area Property Area; 31666, 465.00. 46500

FROPERTY Mr. Moorusidn Al that piaca and parcal of Entire Third floar, with s roofrghts, | Re, 2220540) (Rupses | 03-02- | 14-08-

- krs, Yashmin Moonadn | akng with comman ertrance, pessace and slakvase lesding | Twandy Twa Lakh TwenH e | 2006

5608989 | 1. VIRENDER KUMAR ALIAS VIRENDER, HOUSE NO.: J-67, SECTOR- 10, | 07-06-2026 Rs. Trading Comipary | Imrground fioor oravans, Fiod wit separabe sicne and water| Thausand Five Hundre

DLF MODEL TCWN, TEHSIL BALLABGARH, FARIDABAD, HARYANA- 2,02 9 5611 spectMo | metar and common sewer connaclions fherain, a part of frea | ard Fory Rupaes Caly)
121008 M- +81- 931 3440555 & 10392005 hedd buit up property bearing Mo, 176, in Biock-A, out of Khaera
2 Kio 5, abong with the propamicrate share in the lard under the
ALSQAT : HOLISE MO - 113, SECTOR- 2, FARIDABAD, HARYANA- 121007 0B-DE-2026 s peopery, Shusted i th s tl'-.f:'rai;: Bbairota colany ke
ALSO AT: BOOTH NUMBER 77. HUDA ANAJ MANDIBALLABGARH, a5 Maes Park, Biock-f, Dehi, 110033, Area Admeasuring (in
HARYANA- 121007 . Sq. FL}: Property Type: Ares .ﬂ-:ImEE.sunn;FF'mp-:Er -!-rea:d:‘., :
B ET o . Jagan Kumar (AR ihat plece and parcel of Plof Mo B-53, Pl Fremi Rha Mig, | B 2041307 (Rupses | 08=05- | 14-05-
2. ROSHM, HDUSE WNO.. J-67, SECTOR. 10, DLF MODEL TOWN, TEHSIL s, Kamlesh DIl dviur Vinar Gheciabad,, Ghaziabad, Utiar Pradash, india; | Tweniy Lakh an'.lra'm J026 | 2%
En':'uLLl!'.-E'En':'-R'"', FARIDABAD, HARYANA-121006 [Prqapg;:ﬂhlu 200001 Area |!.|:|'|155|5,'Jrj1.¥ lim So.-FL): Fru;e*:::" T?F'E': Thausand Thres Hundrad
ALSOAT : HOUSEMD - 113, SECTOR- 2, FARIDABAD, HARYAMA- 121007 IL 10034705 Carped Area Property Area: 521 and Seven Ruppes Dnly|
Description of Securad Asset: ALL THAT PART & PARCEL OF RESIDENTIAL PLOT BEARING NO 113, | || M Madne Bhiardasj. | Al that plece and parce of £, Mo. B4, Froed Bhs Sie, Third| R, 28206011, [Ruptes | 14-05- | 14-08-
Radhoy AC S Floor, Wit |ls Ty vRaol Righls, Be Pt Fiol Mo 34 &1 Twenby Exght La

ADMEASURING 450 SQ. MTRS., SITUATED AT SECTOR 2, URBAN ESTATE FARIDABAD, TEHSIL | || Cnie Mrs. Rachre |17, Kheera Ne.312min & 51mn. \ifags Burer, Db, f10064| Twenty Tnousand Six | 200 | 2028

BALLABGARH, DISTRICT FARIDABAD. HARYANA, MORE PARTICULARLY DESCRIBED IN THE SALE DEED Ehariyl Prospect | Al Admaauirg (1 50 H']':Ef“i@é Type: Erf_per Buiti_| Hundred EE-;!." Rupais

DATED 11.08.2014, EXECUTED IN FAVOR OF VIRENDER. BOUNDED AS: NORTH - PLOT NO. 112, SOUTH : N0 R IEAEN) LEEE LA VNG TP AR, ol '

PLOTMO. 154 EAST- PLOT NO. 104 WEST: ROAD . Rl Gosl Karha |AN hal pieta and parcsl of Porban OF Cd Plal Mo 81, Frsl] Rs. 3333443 (Rupaes | 14-05- | 14-08-

With & view to Ensure eﬂcac:-pu& SEVICE :nfL:ua Hhﬂuemenhuned Demand Nobices, 'we are he‘ri‘::-;».' Eﬂeuﬁmﬁg_ service of rILil}T -iﬂiﬂ I |H “;;-‘ gt o F:.nr:'u-E.;EErT Nﬁmﬂ ! ﬂumni'im:ﬁ. £ Ag Hun et & Fo iy Theee

the said Molices vide the publc Aghoe. The alerazaid E-EE'TUI.\'E_HE are haraby called upon undes Section 1..'-|z|_|:![lr|E|.'!u:| Admmasuring {IN S0 FT % Property Tyoe: Land Area, Carpat Rupiniss Only)

fo discharge the abova-mentioned fabilities within 60 days of this Nofice failing which the TCL will be exercising all or _Araa. Buit_Up_Area Proparty Areac 361,00, 282.00, 325.0

Gurgaan; Harvana

PLACE : DELHI
DATE - 19.08.2026

Far, lthar ditads please contac o Authonsed Officer at Branch Office : Plal No, J0V30E, Upper Ground Floor, Masn Shivaj Marg,
Majafgam Road, Besite Jagua Showmnom, Mot Nagar, New Delhi or Corparate Office : 1IFL Tower, Piod o, 98, Lidyog Vikar, PhelV

Sdis, Authorised Officer,
For IFL Home Finance Limibed

BEETEL TELETECH LIMITED

CIN : U32204HR1999PLC042204
Regd. Office: First Floor, Plot No. 16, Udyog Vihar, Phase IV,
Gurgaon - 122015, Haryana, India
Tel. : +91-124 4823500, Fax : +91-124 4146130
Website: www.beetel.in, E-mail id : legal.secretarial@beetel.in

INFORMATION REGARDING 27™ ANNUAL GENERAL MEETING OF
BEETEL TELETECH LIMITED

Members are informed that the 27" Annual General Meeting (AGM') of Beetel Teletech

Limited (the ‘Company’) will be held through video conferencing ('VC’) on Tuesday,

September 15, 2026 in compliance with applicable provisions of the Companies Act,

2013, read with rules made thereunder and in accordance with the applicable circulars

issued by the Ministry of Corporate Affairs, to transact the businesses set forth in the notice

ofthe AGM (‘Notice’).

In accordance with the applicable circulars, the Notice and Annual Report covering, inter-

alia, the Annual Financial Statements for FY 2025-26 (‘Annual Report’) will be sent in

electronic mode only to all those members whose email address(es) are registered with
the Company or Depositories or Depository Participant (‘DPs”) or Registrar & Transfer

Agentnamely MCS Share TransferAgentLtd (‘MCS’).

The Notice and the Annual Report will be available on the website of the Company at

www.beetel.in and on the website of NSDL at www.evoting.nsdl.com.

In compliance with the applicable statutory provisions, the Company will provide the facility

of remote e-voting and e-voting at the AGM to its members in respect of all businesses to

be transacted at the AGM. Further, the Company will also provide VC facility to its
members for joining/participating at the AGM. The detailed instructions in connection with
the e-voting facility and procedure for joining the AGM by members shall be provided in the

Notice.

Members who have not yet registered their email address(es) will not be able to receive the

Notice and Annual Report. Such members are requested to get their email address(es)

and mobile number registered by following the below guidelines:

i. Members holding shares in physical mode: All holders of physical shares can
update/ register their contact details including the details of email address(es) by
submitting the requisite form ISR-1 along with supporting documents with MCS.

i. Members holding shares in dematerialized form: Members may register / update
their e-mail address(es) with their respective DPs.

In case of queries with respect to the aforesaid process, members are requested to write to

admin@mcsregistrars.com or call at the toll-free number 011 4140 6149-51.

This advertisement s being issued for the benefit of all the members of the Company.

ForBeetel Teletech Limited

BEETEL

Sd/-
Date: August 19, 2026 Sanjeev Chhabra
Place: Gurugram Managing Director & CEO

PUBLIC NOTICE
(Under section 102 of the Insolvency and Bankruptcy Code, 2016)

FOR THE ATTENTION OF THE CREDITORS OF MR. SUMIT JUNEJA
(PERSONAL GUARANTOR TO M5 SCHON ULTRAWARES PVT LTD.)

RELEVANT PARTICULARS
. |Name and Address of Persanal Mr, Sumit Jurieja
Guaraniar Address; A-37, Ashadeep Green Acres,
MNeemrana, Rajasthan- 301705
Another Address: 94, Neelkamal Apariments,
Vikaspuri, New Delhi-110018
138 August, 2026
(Order uploaded at NELT website on 15 August,
2026)
Drder dated 13" Awgusl, 2026 passed by the
Han'ble NCLT, Mew Delhi, Bench-Y in LA NG
GA04/2024 in CP 1B NO. 57 2D 2024
Mir. Alok Kurnar Aganwal
IBBI REG. MO,
IBBIIPA-001/IP-POODSA 201 T-201 81 104 37,
AFA valid il 30th Juna, 2027
Address: 605, Sundly Business Towesr, Goll
Course Road, Saeclor 54, Gurgaon, Haryana-

2. |Insolvency Commencemeant Date

3 | Details of cedar admilfing the
application

4, |Mame and registration nember of
the Resolution Professionsl

5. | Address and a-mail of the
Resolullan Prafessional as

regisiensd wilk the Board 122002

. En*m__ll:atﬁ@ingnlﬁ. cygeny iﬁﬁ.in

&, | Address and e-mail io be used for | Address: C-100, Ssclor-2, Noida-201301 (UP)
comespondence with the Email: pg.schonultrawares@insglvengysenices.in

Resolution Professional’ Claim
submisson

7. |Last date for submession of claims |37 September, 2026

8. |Relevant Forms are available at: |'Wablink: hitps:{iwww.ibbi.govinhomaidowrnioads

Malice ishereby givan thal 1ha Nafienal Company Law Tribunal, Bench-' al Maw Deihi. has crdened the
commencenment of Ingahency Restiulion Process of Mr Sumil Juneja Rl A5T7, Ashadesp Green
Acres. Neemrana, REgasshan- 301705 (Persanal Guaranion to M5 Schon Wireaares Private Lid) fram
TihAugust, 2036 (Copy of ordarupioaded at MCLT wedisite an 1 85 August. 2026),

This Gradibons af Mr Sumit Juneg aee hanely Salied upon i 2ubm@ i Gaims wilk prool on o belees 3ih
Septesmbar, 226 o the Resoly ion Frofessaona at e a-mad adoess mentoned againstantry No. §

The craditors shall regestar claims 'with tha resalution profassiana by sanding detaits of the claims by way
o mlechronic communicalicns of Shraugh counaf, spaed postarnagislerad lalfar

Sutirission of fase of mesleading proals of claim shall aiact peraiiss.

ALOK MUMAR aAGARWAL

RESOLUTION PROFESSIONAL

|IBBI REG. MO.: IBBUIPA-B0TIP-POMOSS/201 T- 2018110137,
ADDRESS: B0, SUNCITY EUSINESS TOWER, GOLF COURSE
ROAD, SECTOR 54, GURGADN, HARYANA-TZ200Z;

E-MaIL: abokiifnsclvencyservices.in

Date: 15th Awgust, 2026
Place: Moida, UP

“Form Mo, INC-26"
{Pursiianl o Rute 30 of e Companios
{Incwporation) Rules, 2074]
BEFORE THE CENTRAL GOVERNMEMT
(REGIONAL DIRECTOR), HNORTHERM
REGION I, NEW DELHI
In the mattar of sub-sectan (4] of Saction
13of Companles &ct, 2013 and clause (&)
of sub-rubs (51al Bule 200l the Companies

{Incorposation) Rules, 2014
ARD
In the matiar of ANMOL ROOT REALTY
PRIVATE LIMITED {CIN; UT0109DL2013
PTCZ5ETER) having its registerad office al
C-558 Block C, Mew Fnends Caolany, Soutih
Dielhi, New Dalhi- 110065, INDIA
..o Petitioner
Motice is beraby given to the General Public
that the Applicant Company proposas o
make an applicaton to the Cantral Govern-
rmand, power delegaled b Regional Dirschon
under Sechion 13 of the Companies Act, 2013
raad with rulas made Thoraundaer seeking
confirmation of alteration of the Mamomndum
of Agsocation of the Company Interms of
the Special Resaluton passad at the Extra
Ordinary General Meesting of the
Company held on June 25th, 2026 10
enablze the company o change ils
Registered Office from "National Capital
Territory (MCT) of Delhi™ to the "5tate of
West Bengal™.
Any perscn whose interast is likely iobs
affected by the proposed change of the
ragistered office of the company may
dellver either on the MCA-21 portal
{www.mea.govin ) by filing investor
complaint form or causs io be delivered
o send by regestensd poslof hishar obec
tions supposted by an affidawl sialing tha
nature of his'her interest and grounds of
oppasion ko the Regional Director (Morthem
Region), B-2 Wing, 2nd Floor, Pt.
Deendayal Antyodaya Bhawan, CGO
Complex, Hew Delhi-110003, within
fourtean days of the date of publicaton of
this notca with a copy of the applicant
company at ts registered office at the
address mantioned balow:
C-558 Block C, Mew Friends Colaony, South
Delhi, Mew Dalhi-110065
For and on behalf of the
Anmal Root Realty Private Limited
Sdi- Biswanath Choudhary
Date :18.08.2026 Director

Place: New Delki DN 00331136

FORM G
INVITATION FOR EXPRESSION OF INTEREST
FOR

“SPACE INCUBATRICS TECHNOLOGIES LIMITED”
OPERATING IN BUSINESS OF TEXTILES AND TRADING ACTIVITIES
IN ALL TYPE OF GOODS AT NOIDA, UTTAR PRADESH.

Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. Name of the corporate debtor along with | Space Incubatrics Technologies Limited
PAN & CIN No. CIN-L17100UP2016PLC084473
PAN-AAZCS8051R

Desk No. A41, D-9 Ground Floor Sector-3,
Gautam Buddha Nagar, Noida, Uttar Pradesh,
|India, 201301

https://spaceincubatrics.com/

| (website not under the control of the IRP/RP)
4.  Details of place where majority of fixed NA

_ assets are located

2. Address of the registered office

3. URL of website

5. Installed capacity of main products/ NA
| services |
6. Quantity and value of main products/ Nil

_services sold in last financial year
7. Number of employees/ workmen

8. Further details including last available
financial statements (with schedules) of two
years, lists of creditors are available at URL:

9. Eligibility for resolution applicants under section
25(2)(h) of the Code is available at URL:

Nil (Not Available)
Information can be obtained by writing an
e-mail to the IRP at sitl.cirp@gmail.com

'Information can be obtained by writing an
| e-mail to the IRP at sitl.cirp@gmail.com

10. Last date for receipt of expression 03.09.2026
_of interest |
11. Date of issue of provisional list of 13.09.2026
_ prospective resolution applicants _
12. Last date for submission of objectionsto | 18.09.2026
_provisional list _
13. Date of issue of final list of prospective 28.09.2026
resolution applicants
14. Date of issue of information memorandum, | 03.10 2026
evaluation matrix and request for resolution
_plans to prospective resolution applicants |
15. Last date for submission of resolution plans | 02.11.2026

16. Process email id to submit Expression

sitl.cirp@gmail.com

 of Interest .
17. Details of the corporate debtor's NA
registration status as MSME
Date: 19.08.2026 S/d-
Place: Delhi Dinesh Chander Gupta

Interim Resolution Professional (“IRP”) in the matter of

MI/s. Space Incubatrics Technologies Limited

(AFA Valid upto: 31.12.2026)

Reg. No. IBBI/IPA-001/IP-P-02107/2020-2021/13303

Address: 4819/24, Ansari Road, Near JPH Publishing House,
Central Delhi, 110002.

epaper.financiaiexpres-s-.aun‘. &

New Delhi

Al

s

DEBTS RECOVERY TRIBUNAL.
DEHRADUN
Government of India, Ministry of
Finance,
(Deportment of Financial
Services)

Znd Floor, Paras Tower, Mazra,
Sahoranpur Road, Dehrodun,
UkK- 248171

IN Q.4 No. 107 OF 2026

[ Summaons Under Sub-Sectian (4)
of Section 19 of The Recovery of
Debts ond Bankruptcy Act, 1993,
Read With sub-rule {24) of Rule &
of The Debt Recovery Tribunal
[Procedure) Rules, 1993 As
Amended From Time to Time ]
Dy. No. 80872026
Dated : 29.07.2026
ICICI Bank Limited
Wis,
Mis. Dairy Koms & Ors

T,

1. Mfs. Dairy Koms, Rfo 18,
Shupura West. Muzaffarnagar,
Lttar Pradesh- 251002 Through
Proprietor Respondent Mo, 2
Alternate Address: Mear Maan
Petrol Pump, Khajopur, Budhanao
More, Muzaffarnogar, Uttar
Prodesh- 251002

2. Dinesh Gupta 5/ Om Prokash
Gupta, Bfo 18, Abupuro West,
Muzoffarnagar, Uttar Pradesh-
251002

Alternate Address: Khasra No.
231 & 232, Gram Khanjapur,
Tehsil, Muzoffarmagar- 251001
2. Indu Gupta W/ Dinesh Chand
Gupta Rl 18, Abupura West,
Muzaffarnagar, Lttar Pradesh-
251002

Alternote Address: Khaosrm Mo,
231 & 232, Gram Khanjopur,
Tehsil, Muzaffornagar 251001

4, Ravish Gupta Rjo 18, Abupurg
West, Muzaffornagaor, Uttar
Prodesh- 251002,

Whereas the obove nomed
hpplicunt Bonk has instituted O&
Mo. 107 of 2026 against you for
recaovery of -debts of HRs.
68,99 887,94/~ in which Hon'ble
Tribunal waos pleosed to issue
Summons/Motice Ws 194} of the
Recovery of Debts and Bankruptcy
Act, 1993 and wos listed before the
Hon'ble Presiding Officer on
23.07.2026,

Whereas, it hos been shown to the
sotisfoction of the Tribunal thot itis
not pessible to serve you in
ordipary way. Therefore, this notice
Iz given by woy of this publication
directing you bo appear in person or
through your duly authorized agent
or legal practitioner before the
Tribunal on 22.10.2026 at 10:30
AM. Further, you are required to
show couse as to why the relief(s)
praved for in 0.4, should not be
granted and to file reply, if any, in
your defence in o poper book form
in sets and produce all the
documents ond offidovits under
which your defence ar claim for set
off, counter claim, in this Tribunal
personally or through your duly
authorized agent or legal
practitioner within 30 days from the
date of the publication of this notice.
Take notice that in cose of defoulk
of Your appeardance on the
specified doy and time before the
Tribunal, the cose shall be heord
and decided in yourabsence

Given under my hand and seal of
this Tribunaol on this the 29th day of

July, 2026, !
By Qrder of Tribunal

Registror
Cebts Recovery Tribunal
Dehradun
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